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(iv) DEMANDS OF PEOPLE OF KIsHTW AR 
TOWN OF JAMMU AND KASHMIR 

DR. KARAN SINGli (Udhampur): 
In the historic town of Kishtwar l()~ 

cated in a far-flung mountanious 
area of Jammu region, an annual pil .. 
grimage to the sacred Sarthal Devt 
Shrine in the mountains nearby ta .. 
kes place, The ehhari Mubarik, sym .. 
bol of the Goddess, moves off from 
Kishtwar town in a procession wiib 
great rejoicings in Which Hindus as 
well as Muslims participate. This 
year the Chhari Mubarik was due to 
go on the 9th July, but as a result of 
certain unfortunate incidents on 1 b. 
8th and 9th, including lathi charges 
and arrests, the people of Kishtwar 
as a protest refused to take the Ch .. 

. hari to the shrine, It is at present in 
the S.D.M.'s office, and the citizens 
of Kishtwar are refusing to take it 
up to the shrine until the authoriti-
es order an enquiry into the incident, 
This bas not yet been done, as a resu-
It of which the whole situation hal 
steadily deteriorated over the laat 
few months, and has now reached a 
point where there is grave apprehen-
siOn that tension may escalate fur .. 
ther and reaCh an explosive point. 

The people of Kishtwar have other 
genuine demands, including the set-
ting up of a Degree College. There 
is also the demand for a district at 
Kishtwar. I would urge the Union 
Home Minister to take up the Kisht .. 
war problems immediately with the 
Jammu & Kashmir Government, and 
prevail upon t\b.em to take a sympa-
thetic view so that normalcy can be 
restored in the area as soon as possi-
ble. 

(v) STEPS FOR EARLY COMPLETION OF 
MADRAS ATOMIC POWER PROJECT 

SHRI ERA ANBARASU (Chengal-
pattu) : Sir, under rule 377, I make 
the [olowing statement . 

I understand that the Madras Ato-
mic Power Project at Kalpakkam in 
Chingleput District was set Up in the 
year 1964. But the power production 
has not yet commen~ed, The function-
ing of Atomic Power Pl'Qject Is not up 
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to the expectation of the Central 
Government. 

I was informed that t\he officials ali 
well as the other employees in the 
project are want obly adopting delay 
tactics in building the project work, 
with an apprehension that in the 
event of com.pletion of construction. 
Work of the project many of the per-
sonnel engaged now will be subjected 
to transfer or termination. 

Further, I understand that due to 
~ftuence of wme political parties 

'there are irregularities, labour unres~ 
administrative atroclties and rom· 
lPl,lIlal clashes within the factory 
1'ermises at Kalpakkam. u though 
there ate many trade unions belong .. 
ing to different political parties, only 
certain trade union workers are aUo .. 
wed to organise meetings and other 
activities within the factory premise~ 
itself. In fact, only these trade union 
workers are allowed to go to the 
work spot, wearing their party bad. 
ges and create confusion in the work 
spot. These trade union workers in-
dulge in aU sorts of anti-national and 
anti-social activities·· 

This is also one of the reasons for 
the enormous and inordinate delay 
in power production. Unless a tho-
rough probe is ordered to go into the 
irregularities, labour unrest and com-
munal clashes, the condition of the 
project will not be improved. 

SHRI A. K. ROY (Dhanbad): On 
a point of order, Sir. 

MR. DEPUTY-SPEAKER: You can-
not raise a point at order. This is a 
staement aproved by the Speaker. 
Nobody can question it. r am llot al-
lowing you. Do not record it. Shri 
Anbarasu may continue. 

(Interruptions )-
SliRI ERA ANBARASU: 1 further 

infrastructure, the Government ot 
India need not ill vest large smeunt 
in setting up two more units, If two 
mote units are set up, the fear Of ter .. 
mina tion and transfer will not disturb 
the routine functioning ot Madra. 
Atomic Power Project which is in ex-
istence. r do, not know: why so far no' 
steps have been tak.en to set up two ' 
more units at Kalpakkam. 

Hence, may I appeal to the X'rim~ ' 

Minister to bestow her personal atten-
tion on this sensational issue creat ... 
ed wiihin the Madras Atomic .?ower 
Project at ~alpakkam and to otder 
a thorough probe to take remedial 
measures to tone up the admi.nist ra· 
tion of the project ana to start power 
production as early as possible. Fur-
ther r also request our Prime Minister 
to arrange for the setting up of 'twO! 
more units at Kalpakkam as .it wa. 
planned originally. 

AN RON. MEMBER: On a point ot 
order (I nterrupions) . 

MR. DEPUTY-SPEAKER: Thete is 
vacuum in tlhe Hou.§e. 1 do ndt anow 
you to raise a point of order. Suppos ... 
ing you do not agree with the Mat~. 

ment that has been made, you can 
write to the Speaker. 'l.-here is no. 
point ' of order. 

"(Interruptions).-

MR.' DEPUTY-SPEAKER: If you 
want any,thing, you write to the Spea. 
ker. He will go through it. 

(Interruptions)-

• SljRI A. K . ROY (Dhanbad): Rule 
377 has got a particular dimension. 
Undei that only non-controversial and 
positive aspects should be put because 
t,hey' cannot be debated. In t1hat state-
ment aspersions, allegafions, debating 
material and smelling 1>iovincialism·· 
are .there. This is something very 
Objectionable. This should be expung-
ed. understand that the original proposal . . 

was to start two more units at Kal- MR. DEPUTY-SPEAKER: The state-
pakkam. In view of the availability ot m.ent will be gone through. If there i 

----------------------------~--------• 0 recorded 
··Expunged ai ordered by the Chair. 


